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NATIONAL COMMISSION FOR MINORITY EDUCATIONAL INSTITUTIONS BILL, 2004*

Title: Introduction of the National Commission for Minority Educational Institutions Bill, 2004.
THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI ARJUN SINGH): Sir, | beg to ...(Interruptions)
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MR. SPEAKER: Let it be introduced first. After that, we shall certainly see as to what could be done.
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Jeae HWeled : 39Sl gargdl, Urer Hiver ¥Ragl Even before he has opened his mouth, all these things are being said.
Now, | request the Minister to move the motion.

SHRI ARJUN SINGH: Sir, | beg to move for leave to introduce a Bill to constitute a National Commission for Minority
Educational Institutions and to provide for matters connected therewith or incidental thereto.

MR. SPEAKER: Motion moved:

"That leave be granted to introduce a Bill to constitute a National Commission for Minority Educational
Institutions and to provide for matters connected therewith or incidental thereto."

Now, | give the floor to Shri V. Radhakrishnan.
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SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): Sir, | oppose the introduction of the Bill at this stage because there is
a national demand to curtail the powers of the private management, the self-financing professional colleges. | do not want
to stand in the way of giving this privilege to the minority community. However, without curtailing the powers of the
management of the professional colleges in respect of fixing or levying capitation fees, the Government is giving a
licence to the minority institutions.

MR. SPEAKER: You are speaking on the merits.

SHRI VARKALA RADHAKRISHNAN : Without having a central legislation giving directions to the self-financing colleges
in the matter of fixing fees, it will not be good to give licences in the name of minorities. The professional colleges will be
levying capitation and other fees, and it will create a hue and cry. In the name of minorities, we cannot give them a licence.

MR. SPEAKER: You are speaking on the merits.

SHRI VARKALA RADHAKRISHNAN : The Government has to first bring forward a central legislation to fix the powers of
the management. After that, we will take up this issue. If we are going to pass this, at this stage, in the name of minorities,
these institutions will be levying capitation fees, and the student community would be put to difficulties. Therefore, it
would be better if the hon. Minister brings a central legislation first. Then, you can give the rights to the management.
Without that, it will not serve any purpose.

MR. SPEAKER: You have deviated from what you have mentioned in your notice.

Prof. Rasa Singh Rawat, you have not given any reason. However, as you know, we have now changed the rule. It will
probably be coming into existence soon. In future, you have to give reason.
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MR. SPEAKER: You have to speak on the merits.
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MR. SPEAKER: The question is:

"That leave be granted to introduce a Bill to constitute a National Commission for Minority Educational
Institutions and to provide for matters connected therewith or incidental thereto."

The motion was adopted.
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MR. SPEAKER: | cannot take a decision just now, | shall consider it certainly. You know that | have been one of
those persons who have been very strict on this. But | have to see certain things.

The Minister may now introduce the Bill.

SHRI ARJUN SINGH: Sir, lintroduce the Bill.



